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SECTION OF THE COMPANIES ACT: 252(3) of the Companies Act, 20 13
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Credentials Automation Frt, Ltd
v/s

ROC, Pune
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On receipt of the Report of Re,gistrar ()F Comp.rnies, punr, this BL,nch has

noticcd that the, ROC has passetl Striking off Order in compliancc t\,ith section 2.lt
of tht, Companies Act,2013 but wher(,as thc same report staks that thcre is n()

objection to restore the name of the company. If that is so, [,hat prom pled th js ROC

to strike off the company? In view of thr, same, the ROC is lrercb| direcled t() lilc
revised Report making it clear its stand over the relicf sought by the I,ctitiont,r.

7

V. NALLASENAPATHY
\lt'mber ( Tt cl-rn ic.r l )

B.S.V. PRAKASH KUMAR
Ilcmbcr (ludi.i.il)

List this mattor on 22.1 L2{)17.

lsa/-

w


